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(2002) 03 MAD CK 0218

In the Madras High Court

Case No : Writ Petition No''s. 18748 and 19047 of 1994 and W.M.P. No''s. 28492 
of 1994 and 28485 of 1995

K. Jothi Baskar, V. Natarajan, N. Suvetha Ragavan, V. 
Swaminathan, Daislykamala, A. George William, T. Nalini, P. 
Sivaji Ganesan, S. Pandian, P. Jayavel, S. Dharanipathy, 
Neelakandan, Srinivasan, S. Munuswamy, B. Lakshmi 
Narayanan, Kannadasan, A. Yondas, I. Marimuthu, P. 
Manokaran, R. Ravichandran, Purushothaman, Padmanabhan 
and S. Kanniyappan

APPELLANT

Vs

The Secretary to Govt., Municipal Administration and Water 
Supply Department, Fort St. George, Madras, Director of 
Municipal Administration, Chepauk, Madras, The 
Commissioner, Dindigul Municipality, Dindigul Anna Dt., 
Dindigul, Commissioner of Municipal Administration, 
Chepauk, Madras and The Commissioner, Avadi Municipality, 
Avadi, Madras 

RESPONDENT

Date of Decision : 01-03-2002

Acts Referred:
Constitution of India, 1950 — Article 226

Citation : (2002) 03 MAD CK 0218

Hon'ble Judges : A.K. Rajan, J

Bench : Single Bench

Advocate : Rajasekaran, for K.P. Krishna Shetty, for the Appellant; M. Liaghat 
Ali, AGP and N. Sampath, for the Respondent

Judgement

A.K. Rajan, J.—The writ petitions have been filed for regularisation of the
services of the petitioners. The petitioners in both the writ petitions are
employed in the Dindugal and Avadi Municipality respectively. They are employed
under non-muster rolls (N.M.Rs.) ranging from one year to four years at the time
of filing of the writ petitions. Subsequent to the filing of the writ petitions, the
Government has passed an order in G.O. R.D. No.84, dated 21-5-1998, whereby,
the Government has framed a scheme as to how the persons employed under
N.M.Rs. are to be given benefits under that scheme. That provision is applicable
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to the writ petitioners also. Accordingly, in view of the abovesaid Government
Order, the writ petitioners in both the writ petitions are eligible for the same
benefits. There will be a direction to the respondents that the benefits of the said
G.O shall be made applicable to the petitioners in both the writ petitions also,
within a period of four weeks from the date of receipt of a copy of this order. The
writ petitions are ordered accordingly. No costs. Consequently, W.M.Ps.28492 of
1994 and 28485 of 1995 are closed.
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